
Gulzar Hussain & 4 Ors-VS-State of Assam

Misc (Cdr Bail Case No 133 of 2023

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

06-03-2023

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioners

Gulzar Hussain, Faruk Hussain, Muzamil Hussain,

Inamul Hussain and Dilafjun Khatun on bail in the

event of their arrest in connection with Tezpur PS

Case No. 19U23 u|s3261307134 of IPC.

The called for case diary has been

received.

I have heard the learned Counsel for the

accused/petitioner and also the learned Addl PP for

the State.

The facts of the case, in brie[ are that on

L6-02-2023 an FIR was lodged by one Salma Sultana

at the Borghat Out Post under Tezpur PS stating

therein that on 15-02-2023 at about 11.40 pm some

people were extracting sand from river illegally using

dumper. When the informant and her family members

went to prevent that illegal extraction of sand, the

accused persons, namely, Gulzar Hussain, Faruk

Hussain, Muzamil Hussain, Inamul Hussain and

Dilafjun Khtun attacked the informant with hoe and

caused injuries in her head and other parts of her



body. The informant was immediately rushed to ine

TMCH. The accused persons also threatened the

informant and her family members.

Based on that FIR, Tezpur PS Case No.

L9tl23 was registered uls 3261307134 of IPC. The

accused/petitioners are apprehending arrest since

they have been named in the FIR and the IO has

been visiting their residence since the lodging of the

FIR.

The learned Counsel for the accused/

petitioners has submitted that there is a cross case

against the informant and her family members. The

ejahar was lodged by one of the petitioners Inamu!

Hussain and the case was registered as Tezpur PS

Case No. t90123 uls 32513541307134 of IPC and in

that case, the accused persons including the husband

of the informant Salma Sultana, namely, Aijul Haque

have obtained pre-arrest bail form this Court.

The record reveals that a scuffle occurred

over a trifle issue between the two parties and cross

cases were filed. Though the cases were registered

uls 307 of IPC, there is nothing which prima facie

suggests any attempt to commit murder. Custodia!

interrogation of the accused/petitioners also does not

appear to be necessary.

O----



Considering all these aspects, it is directed

that in the event of their arrest, accused/petitioners

Gulzar Hussain, Faruk Hussain, Muzamil Hussain,

Inamul Hussain and Dilafiun Khatun shall be released

on bail of Rs.30,000/- each with two sureties of like

amount to the satisfaction of the IO, subject to the

conditions that :

1. The accused/petitioners shalt appear

before the IO within seven days of this

order and thereafter as and when required

for the purpose of investigation &

2. The accused/petitioners shall not offer any

threat, promise or inducement to any

person acquainted with the facts of this

case in order to dissuade that person to

disclose those facts before the Court or the

police.

Inform accordingly.

Return the case diary in sealed envelope.

With this order, this Misc case is disposed oL

Addl Sess'l

Sonitpur, Tezpur


